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RAJYA SABHA
Saturday, 1st June 1957

The House met at eight of the clock,
Mg. CHAIRMAN in the+Chair.

THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1957

Tue MINISTER ror FOOD axp
AGRICULTURE (SHrt A. P. JamN):
Sir, I move:

“That the Bill further to amend
the Essential Commodities Act,
1955, as passed by the Lok Sabha.
be taken into consideration.”

I must apologise to this House for
the inconvenience caused by the ex-
tension of the session by a day, but
the House will realise that this is a
matter of great importance and
urgency. The scheme of the Bill is
that if the Government finds that the
prices are going up, or there is exces-
sive hoarding leading to a rise in
prices, Government is endowed with
the power to issue a notification
under the first paragraph of clause 2
of the Bill. This notification will
remain in force for a period of three
months. That emphasises the emer-
gency character of the provision.
After the publication of the notifi-
cation, Government will get some
powers besides the powers which are
already available to them wunder
clause (c) of sub-section (2) of sec-
tion 3 of the existing Essential Com-
modities Act. Even under the law as
it is, Government have the power to
acquire essential commodities, but
under the existing provision the price
for the acquisition has to be cal-
culated at the market rates prevailing
in the locality on the date of the
sale. This emergency provision con-
templates to meet the state of affairs
which has arisen on account of the
withholding of stocks leading to a
rise in prices. Now, if a commodity
is acquired, under the ordinary pro-
visions of the law as it exists, it
means that the person who had in-
dulged in an anti-social activity by
withholding stocks, will be Treaping
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the profit of his anti-social activities.
It is, therefore, felt that some change
must take place in that provision, and
the change provided in this amend-
ing Bill is that, instead of the price
being paid at the rate prevailing in
the locality on the date of the ac-
quisition, the price for the commo-
dity acquired will be paid on the
basis of the price calculated on the
averages of the prices prevailing in
the locality during the preceding
three months. The price so calculated
has been given finality.

I think that in the present state of
affairs which has led to a rise in
prices, this measure is a compara-
tively moderate one. It is none of
my intention to cause consternation
in the trade or to disrupt the trade.
I am firmly of the opinion that the
time has come when the trade must
be controlled so as to avoid its acting
in a freakish or irresponsible manner.
I hope that the passage of this Bill
will lead to the establishment of a
state of affairs when the use of this
Bill will not be necessary. Should it
be otherwise, we shall have to take
necessary action. At the moment we
are arming ourselves with compara-
tively moderate powers but the Gov-
ernment is determined to see that the
upward rise of the prices, the undue
rise in prices, is arrested, and if it
becomes necessary and we find that
we have to take more powers, I may
have to come before the House for
vesting Government with greater
powers. There is ample evidence to
the fact that hoarding by big stockists
exists on a substantial scale in the
country.

SHrr RAJENDRA PRATAP SINHA
(Bihar): Why don’t you take action
against them under the Preventive
Detention Act? That Act is intended
to prevent such things happening.
You could have collected the neces-
sary information or statistics and got
them hauled up under the Preventive
Detention Act.

Mr. CHAIRMAN: It is for him, e
says. (Pointing to Shri Bhupesh
! Gupta)
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Surr A. P. JAIN: I have already |
explained that the power under the
present Act is to acquire any food-
stuff at the prevailing rates and that
this existing power only enables the
stockist to reap the profit of his anti-
social activity. Therefore, we are
taking this further power of paying
not at the rate prevailing on the
date of the acquisition but at a rate
based on the averages of the prices

prevailing during the previous three
months.
Diwan CHAMAN LALL (Pun-

jab): It may be higher.

Surt PYDAH VENKATA NARA-
YANA (Andhra Pradesh): Sir, the
three months’ average .

SHrr A. P. JAIN: These questions
may be put later on.

Mgr. CHAIRMAN: Let him finish
his speech.

Surr A. P. JAIN: This measure,
while it attempts to curb the anti-
social activities, is not meant to pena-
lise the trade, and due consideration
has been paid to the interests of the
trade as well as the consumer. XHere
I might make it clear that it is not
our intention to apply this law to the
small trader or to the farmer. It is
intended to be applied to the big
stockists who have been responsible
for this state of affairs. I think that
this Bill embodies.

Surt RAJENDRA PRATAP SINHA:
Why don’t you make your intention
clear in the law itself?

Mr. CHAIRMAN: You go on.

Surr A. P. JAIN: Now, Sir, this
Bill embodies the strong sentiments
of the House to arrest the upward
rise in prices. I do not claim that
this Bill by itself can absolutely
control prices. This is one of the
measures which will help us to
control the prices. In fact, we have
got many more things upon which we
are working, and I do believe that as
a cumulative effect of all the actions

that we propose to take, the undue
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rise in the prices will
Thank you, Sir.

be arrested.

Mgr. CHAIRMAN: Well, you wanted
to ask some questions. You can do so
now.

Surt PYDAH VENKATA NARA-

YANA: Sir, if this average rate
happens to be more than the pre-
vailing or the current market rale,

then what will happen?

Surr RAJENDRA PRATAP SINHA:
Sir, what he wants to know is this.
Supposing the three months’ average
rate is more than the prevailing rate,
then what will happen?

Surr A. P. JAIN: That, Sir, is not a
sign of the rise in prices. It is a sign
of the downward trend of prices. And
then I would not apply this provi-
sion.

Dr. P. C. MITRA (Bihar): Sir, my
question is this. Is it hoarding for
getting excess profits in future and
not for family consumption?
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Mgr. CHAIRMAN: That is right, Dr.
Mitra.

Surr M. VALIULLA (Mysore):
Sir, if a farmer happens to be the
stockist also, is he going to be

exempted simply because he is a
farmer?

Suri A. P. JAIN: No.
becomes a stockist.

Then he

Mr. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Essential Commodities Act,
1955, as passed by the Lok Sabha,
be taken into consideration.”

Now I find that Mr. Bhupesh Gupta
is already on his legs. But I have to

announce that you take about ten
minutes each, because we have got
eight or nine speakers. Otherwise

there will be no quorum.
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Sarr H. N. KUNZRU (Uttar Pra-
desh): Sir, it is the business of the
Government to maintain quorum. We
are not bound to act in accordance
with the convenience of the Gov-
ernment. They may have a hundred
other meetings. But this House will
go on in spite of these meetings.

SHRT RAJENDRA PRATAP SINHA:
Sir, you have been very magnanimous
to the hon. Minister by helping him
in so many ways to steer clear of the
difficulties to which he was put. But
at least you will be good enough to
give us ample opportunity to ex-
press ourselves on such an important
issue as the food question. And as
my hon. friend has explained just
now, it is for the Government to
maintain quorum.

Mgr. CHAIRMAN: Mr. Sinha, I am
merely saying that 9 or 10 speakers
have given their names. Even if we
give them 10 minutes each, it will go
on till 10-30 or 11-00. Therefore, go
ahead; ten minutes each.

SHRI H. N. KUNZRU: Sir, this is a
Bill on which speeches cannot be
limited under any rule to 10 minutes.

Mgr. CHAIRMAN: With the consent
of the House.

Suri H. N. KUNZRU: No, Sir. The
House does not give the consent.

Mgr. CHAIRMAN: Shall I find out
whether the House consents or not?

Surr H. N. KUNZRU: Sir, they
have got the majority in the House.

surt BHUPESH GUPTA (West
Bengal): Sir, I will not be in a posi-
tion to say anything in 10 minutes.
If it were the intention of the House
that the speeches should be restricted
to 10 minutes, I had better not speak.

Mgr. CHAIRMAN: You had Dbelter
start speaking.

Surr BHUPESH GUPTA: Anyway,
Sir, I hope you have sensed the feel-
ings of the House.
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Now, Sir, day hefore yesterday,
when the Government made the pro-
posal that this Bill should be passed
during this session, we agreed imme-
diately despite the fact that we would
not be getting enough time. We toq,
Sir, consider that a measure of this
kind has to be passed and many more
measures are necessary. Therefore,
we are prepared to sit for the whole
day, if you like, to arm the Govern-
ment with the power required to
combat the terrible food situation
that is developing in our country.
We cannot have the luxury of meet-
ing somewhere and passing resolu-
tions and other things when we know
that we are asked by the people to
devise ways and means and other
measures to combat the famine con-
ditions that are prevailing in the
country today. And I hope, Sir, that
the ruling party will understand its
responsibility in this matter.

Mgr. CHAIRMAN: Ruling party in
Kerala or here?

Surr BHUPESH GUPTA: Sir, I
am referring to the ruling party here,
because I can tell you that if only it
were a choice between discussing the
food situation in the Kerala Assembly
and a meeting of the Communist
Party, the Kerala Assembly will have
precedence and the people will have
precedence.

Now, Sir, the situation is very
serious and very drastic measures are
necessary to handle the situation, and
we are prepared to give the Gov-
ernment all the necessary powers
that they require. But I find from
the speeches made by the hon. Minis-
ter elsewhere that he is still suffering
from complacency. I do not know
whether these powers will be ade-
quately and effectively used, if the
Government does not shed its com-
placency. On the food front, Sir,
there have been natural calamities;
there have been hoarding and profi-
teering; there have been price specu-
lations and there have been all kinds
of things. But equally there has been
the complacency on the part’ of the
Government which has contributed to
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[Shri Bhupesh Gupta.]
the aggravation of the situation.
Now, Sir, this is only an empowering
legislation which contemplates a
certain type of action, whereas many
more actions are needed.

Now, Sir, I would try to give the
picture of the food situation as we see
it today. Sir, the food index for
wholesale prices in April 1956 was
360; in August that year it rose to
397. Then in December 1956 it
jumped up to 413-9. In March this
year it was 520. That is how the
index of wholesale prices is steeply
rising. Sir, in the beginning of 1956
the rice index stood at 547. In
November 1956 it rose to 603. In the
last few months you have got an
average of 610, With regard to
wheat, in April 1956, i1 was 501 and
in January 1957 it was 607. In the
case of jowar, in April 1956 it was
235 and in December 1956 it was 328.
Then, Sir, in respect of bajra in
April 1956 it was 248 and in January
1957 it was 376. In the case of dal,
during the last few months it rose
from 3571 to 439'6. The annual
average of cereals was 34 per cent.
higher in 1956 as compared to the
previous year. Now, Sir, pulses
again rose by 37 per cent. Other
food articles also rose from 235 last
year to 247, an advance of another 5
per cent. Now, Sir, these are the
figures taken from the various offi-
cial statistics. This alone does not by
any means give you the correct
picture because the retail prices are
much higher. So, Sir, this is the
situation. And here is the hon. the
Food Minister sitting Tbefore us. 1
would remind him of what he said in
August last year on the floor of this

House. He got up and said like a
knight-errant “Wait for two weeks.
The food prices will come down

crashing.” That was his utterance in
the Parliamentary proceedings. Then
again, Sir, he appeared in Parlia-
ment and made a tall utterance. I
would ask the hon. Minister to ex-
plain what has come down crashing.
What has come down crashing is his
policy, is his attitude in this respect.
That is all that I want to say. Since

‘making representations after
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he made that statement, hoarding and
profiteering have increased and the
prices have gone up. How is it that
when such a powerful Minister of
the Government was speaking in this
House, the hoarders and profiteers
could ignore him and could take
steps not only to make a farce of
what he had been saying, but also to
create and aggravate the food crisis?
An explanation is necessary, and he
has to give it.

Now, Sir, I will offer that explana-

tion. Government took a long time
even to appreciate that the food
situation was serious. We were

repre-
sentations, but they could not see
that the food situation called for a
drastic and a bold thinking. Sir,
there were demonstrations and hartals
in the streets and the cries of the
starving people one could hear all
over the country; starvation deaths
began to be reported and famine con-
ditions prevailed all over West Ben-~
gal, and the Eastern U.P.—he comes
from U.P.—was in the grip of a ter-
rible food scarcity. Bihar steadily
drifted to scarcity and near-famine
conditions. The Rajasthan Governor,
in his speech, pointed to the difficult
food situation. Bombay was again
in the front-line for its quota of food.
Himachal Pradesh presented again a
picture of scarcity. It was all over
India. They are not small pockets.
Vast areas presented that picture.
Our hon. Minister did not take pro-
per note of it in time. Otherwise
action would have been taken a long
time ago. We have seen how they
take action against movements and
all that, but here the action was de-
layed. That contributed to that situa-
tion. I think if in last November,
the Government had taken action, we
could have really averted much of
the things that followed.

Now, we are told here in this
country by the hon. Minister that
production is going up. Now, here I
would not go into that. Lofs of
statistics are given. Recently, the
Agriculture Ministry has circulated a
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kind of cyclostyled statement in
which we are regaled with statistics
which tell that food production in
the country is going up. Maybe the
production has gone up or may not
be so but here again they are com-
placent. The statistics are collected.
I have consulted the experts in this
matter who collect that. I cannot
give their names because many of
them might get the sack. I have
consulted them. Two methods are
followed. One is called the anna-
wart method by the Revenue Depart-
ment. That method is very simple.
They go to the villages. They Lknow
that if the production is below a
certain level, say six annas, then of
course a remission has to be given,
remission of rents and other things.
Their tendency is always to show that
it is above six annas when it is four
annas or so. This annawari method
is a method of under-stating the
situation, is a method of statistical
manipulation in order +to help the
Revenue Department in its activities
so that the peasants, when {they
demand and deserve rent remissions,
do not get it. So much about the
.annawari method. The other method
followed by the Revenue Department
is a sample survey method. That
.again is simple. They go to the wvil-
lages, make a sample survey which
does not show very much study of
‘the situation and anyway does not
cover vast areas. These two methods
are being followed. You will find
difference between the figures cbtain~
ed by these two methods. Then there
is another technique, namely, the
reporting areas. Certain areas which
had been producing food before were
not reporting. Now they report on
the food situation and the production.
That also goes to inflate the food
statistics. Actually, food production
was taking place there even before
all these things started. Therefore,
this annawari method, this Revenue
Department sample survey method
and the so-called reporting areas and
new coverage for statistical purposes,
give us a somewhat exaggerated and
inflated picture. Nobody should be
misled by that picture. Beyond that
I cannot say.

»
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They say that rice production is
all-time record now. How is it that
precisely in the rice areas like Bihar,
Kastern U.P. and Bengal you have
got famine conditions? I would like
to know why it is so. Rice produc-
tion, according to you, has reached
all-time peak. The figures are given
and at the same time, it is precisely
in the rice-growing areas that we
find the shadow of famine lengthen-
ing out every day. An explanation
is needed.

About wheat, again, I need not go
into that. They say that the produc-
tion is more than last year’s. Now,
they take the base year as 1950-51 in
order to show how the prices have
not gone up very high. All this is
jugglery with statistics. You must
look at those people who are hungry,
semi-starved and starved. You must
look at those people who are coming
out in the villages and the streets of
Calcutta in their thousands. You must
take notice of the great general strike
and hartal that took place the day
before yesterday in Calcutta against
not only high taxes but also against
high food prices. In the other place
some gentleman of the Treasury
Bench said that he knew why this
strike and hartal took place and he
suggested that, well, if he did not
know that, then it would be doing
less than justice to his meagre in-
telligence. 1 don’t want to cast as-
persions on anybody’s intelligence,
but I do not again want that he
should go with a wrong impression.
Everybody knows that a whole State
cannot go on general strike and
hartal in this manner wunless the
situation is extremely serious. Every-
body is moved. For the benefit of
the Members opposite, I want to tell
that here is the food front where
Congressmen, Communists, P.S.P.—
all men of goodwill, all men who
stand by the people unite so that we
don’t have the repetition of the spect-
acle of famine of 1943, It is a
common front of men who stand by
the people, who swear by the people,
who want to do service to the people.
It is not a partisan or political ques-
tion. This is the position. How it
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[Shri Bhupesh Gupta.] |
happens? Hoarding started taking !
place and Government did not stop
hoarding. Scheduled banks advanced
money for food speculations. When
we drew the attention of the House to
it, nothing was done. Later on, an
order was passed asking them to stop
loans and advances against food
stocks. Then again towards the end
of last year, these orders were with-
drawn, nobody knows why. Because
the harvesting time came, the order
was withdrawn. In the first three
months the advances by the sche-
duled banks against food stocks went
up from Rs. 1285 crores to Rs. 2485

crores an increase of about Rs. 12
crores in three months. This specu~
lation has got to stop. The money

that was advanced was utilised for
holding the food stocks and holding
the nation’s food to ransom. When
we drew the attention of the Gov-
ernment to this matter, the hon.
Home Minister, who 1is a living
example of complacency, told the
country that these advances were
meant to help the agriculturists. I
think a lot of rubbish is said about
the food situation from the official
side, but never such a fantastic non-
sense had been uttered as this be-
cause everybody knew that it is not
the poor agriculturists, the tillers of
the soil, who got the advantage of
these advances. The money went to
these speculators, hoarders and pro-
diteers who used it for buying and
cornering the foodgrains of the coun-
try to land our economy and our
seople into this abysmal situation.
[his is what happened. I would like
to know why it happened. There-
fore, let there be no mistake about it
as to how it happened.

Then comes hoarding and profiteer-
ing. Now, they are taking powers.
Could we not have taken action
against hoarding and profiteering be-
cause the hoarders and profiteers are
not elusive pimpernals whom you
could not detect? They function in the
villages, they are the big landlords,
they are the big village sharks and
known profiteers. They function in

the hig towns with their agencies and
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they are well known firms in this
country. Was it not possible for the
Government to take action against
them? If the Government was in
need of the support of the people,
they could have made an appeal to
them at least. I can say that in =&
number of States we, of the Com-
munist Party, would have shown how
these stocks could be recovered from
the clutches and the hoards of the
profiteers, and would have helped ouz
people. We would have done it. In
every village we would have set ug
squads and volunteer brigades to pro-
tect the people’s food from the hands
of those people who bring about cala-
mily and famine. Nothing of the
kind happened. When we made
appeals for popular cooperation, the
Minister turned down the suggestion.
They fight shy of us. They don’t
like to have anything to do with us.
I don’t know why. The Preventive
Detention Act was not used against
them. Personally, I am against Pre-
ventive Detention Act being wused
against anybody. The hoarders could
be caught without resorting to the
Preventive Detention Act only if. ..

Mr. CHAIRMAN: Fifteen minutes
are over.

Surr BHUPESH GUPTA: . the
Government will give up its present
attitude of solicitude for the hoarder.
This is how things happened.

Then again they decided to close
the fair price shops. I think there
were about 18,000 shops operating at
that time. That decision was again
a green signal to the hoarders. When
the hoarders and profiteers came to
know that the fair price shops would
be closed, they thought that here
was an opportunity to pile up stocks
and make profits. I think in Andhra,
Tamil Nad and Bihar they closed a
number of fair price shops. That is
how they encouraged it. I accuse the
Government of direct abetment of
profiteering and hoarding in the
matter of food. Today they are
taking powers but I 'am not sure
whether they will be used against
them. Unfortunately for our coun-
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try and more unfortunately for the '

food policy, the poor hoarders and
profiteers were seen at the time of the
election as the greatest champions of
the ruling party. I do not know
how they feel about it. Now, that
comes in the way and I may tell you
frankly., They were the biggest
campaigners. Having sat on the
people’s food they became overnight
champions of the Congress Party
and we were confronted with the
gentlemen profiteers as the biggest
campaigners and canvassers of the
Congress Party. That embarrassed
good men on the other side. 1 see
their difficulty but I do not know
how to help them. Probably, in the
other place, in the Constitution House
or the Club, they will be discussing
this problem as to how to separate
good Congressmen from the profiteers.
Their party is endeavouring it.

Mr. CHAIRMAN:
conclude . . .”

“Now, Sir, to

Surr BHUPESH GUPTA: I am a
little harsh about this matter, Sir. I
know it and you will permit because
the food situation requires a little
plain speaking.

Now, Sir, this is the position. [
need not go into that story again. I
would ask the hon. Minister to hold
an all party conference at the State
level to discuss the food situation
with us and other like-minded people
who want to face the realities and 1
think we can devise ways and means
of tackling the problem apart {rom
this legislation.

Now, in regard to the other thiag,
what I would like to ask you to do
is this. First of all, as has been very
rightly said, in this Bill the price that
is sought to be given would be too
. high. I think it is a premium on
profiteering and hoarding. Why should
we have the average of three months?
Everybody knows that you are taking
that period into consideration when
the price of rice was speculative and
high. I do not think this is right and I
do not think that we should make a
present out of the Exchequer to the
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great men of the profiteering world
because they had succeeded in hold-
ing the stocks of the country and
denying the people their food. I
would rather suggest that we should
contact the big quarters, take over
their stocks and, once the stocks have
been taken over, discuss the question
of money after the people have been
fed. That is what should be our
approach. It is no use trying to
announce in advance that so much
money would be paid for the foud-
gramns or that Government would be
buying at this rate. We do not like
such things. What is important to-
day is to get hold of the stocks in the
quickest possible manner and with
the least possible cost to the Exche-
quer. I am talking about the big
profiteers and the hoarders. What 1
fear is that this measure will be used
on others leaving those people alone
because they are on the right side of
the Congress Party. They may go
after the peasants and the peasants
would be subject to all kinds of
harassment. 1 would not like that
kind of thing to take place. The big
hoarders and the profiteers have got
to be called to account and their
stocks should be requisitioned. We
had been suggesting Government to
purchase in the villages but the Gov-
ernment did not accept our sugges-
tion. The socialism of the ruling
Party is a very interesting thing; 1
find it takes some of the things, if
only in words, after two or three
years we had spoken about thcm.
Then again it falters. We want to
protect those gentlemen from those
faltering steps and we want them to
understand socialism a litfle Dbetter
and not to pride themselves with the
idea that their socialism is up to date
and ours is a hundred years old. I
therefore say that is it very essen-
tial that Government should ¢ buy
foodgrains at a price which is good
from the point of view of the coun-
try and not in the”interests of the
profiteers. Fair price shops should be
opened in large numbers and 20,000
is no good. Far more fair price sheps
are needed in distressed and famine-
stricken areas. Not only should food
supplies be rushed there but we



2635 Essential Commodities [ RAJYA SABHA ] (Amendment) Bill, 1957 263

[Shri Bhupesh Gupta.]
should have a sort of modified ration~
ing or some such thing introduced so
that people can get food, This is also
very essential. Fair price shops
should be opened in the villages all
over the country wherever they are
called for and at the same time dis-
tressed areas should be given special
attention. Tax relief and gratuitous
relief should be provided for in those
areas to fight the food situation. In
some cases it will be necessary to
remit the collection of revenue, water
rates and other taxes. In other cases
it may be necessary to put a mora-
torium. That is a matter which has
to be discussed and I think we can-
not go about collecting these taxes

from the areas which are afflicted to-
day.

Now, Sir, Dr. B. C. Roy . . .

Mg. CHAIRMAN: You better wind
up without bringing in B. C. Roy. He
is not here.

Surt BHUPESH GUPTA: Dr. B. C.
Roy, the Chief Minister of West Ben~
gal, addressed a Press Conference last
Tuesday and said that he did not
think that the food prices would go
down. He asked the people to live
on vegetables and other things and
that they should not go in for cereals.
Sir, new dietary conditions are pres-
xribed for the people. I think it is
very demoralising and I would like
0 know why it is so. What makes
Jr. Roy feel nervous about the situa-
ion there? I suggest that the Gov-
rnment should sell the foodgrains at
. price which the people can afford
o pay. The ruling price is over Rs.
0 in very many places and that price
3 beyond the reach of the common
1an. We want the foodstuffs, espe-
iallys cereals, to be sold at a price
thich the common man can afford.
Te have put all kinds of burdens on
im and it is good that some of the
urdens have been removed as men-
oned in the other House yesterday.
ome little things have been with-
rawn many other things remain—

lanks to the efforts of the Members

yposite and of this side and more so

due to the movement outside parti-
cularly the knock of the general
strike. It is very good but still the
cost of living is very high and people
cannot afford to pay. People cannot
live by looking at the food stocks that
you have piled up or by looking at the
statistics of your food imports or by
reading about the wheat agreement

and all that. They want food here
and now. They are starving and
famished. Therefore, it is necessary

for you to supply food at a price
which they can afford. That is an
important aspect of the matter.

Sir, you are rightly impatient. 1
am sorry but I say the food situation
needs drastic handling, and I would
appeal to the hon. the Food Minister
—one of our misfortunes has been
that over the last twenty years in
this country our Food Ministers have
always been failures; I do not like
this no matter to which party they
belonged-—even now to make an effort
to make this a success. Even at this
late hour it is possible for him to
take drastic action because over this
issue we do not bring any party line;
we do not bring political barriers. In
this issue we feel that there is scope
for eommon work, common activity,
provided the Government sheds its
complacency and adopts a new food
policy so that we can make an all-
out drive on the food front to save
our people from hunger and famine.

Surr SANTOSH KUMAR BASU
(West Bengal): Mr. Chairman, I pro-
pose to be very brief on this measure
which has been brought before the
House not one day too soon. In the
course of my observations on the
Motion of Thanks on the President’s
Address I said, referring to the hon.
the Food Minister, that if he could
persuade the hoarders to bring out
their stocks in the open market by
offering them suitable prices, his
labours would be amply rewarded.
This, Sir, is the first step towards the
realisation of that objective and my
first words should be words of appre-
ciation and congratulations to the
hon. the Food Minister for having
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taken this much-needed step. The
hon. the Food Minister has brought
this Bill before the House within a
few days after the debate on ihe
President’s Address and I am glad
to find that the market price which
was the only criterion for fixing the
foadgrain prices or the terms of
acquisition by Government is going to
be substituted by an average uvrize
which is %0 be determined by statu-
tory authorities. The market price,
Sir, is an element which is vague,
uncertain and indefinite. It is suscep-
tible to contest and agitation in law
courts and can open the flood gates of
controversy in courts of law unsuited
to the state of emergency through
which the country is passing in the
matter of food. In the circumstances
there can be no two opinions about
the necessity and urgency of this
measure, as the hon. the Food Minis-
ter has stated in his opening remarks.
Sir, I would only conclude by saying
that if such a step had been taken a
little earlier when food prices were
not soaring, and the price of rice was
ruling in Bengal at the rate of Rs 18
or Rs. 19, I think the question of
hoarding could have been tackled and
solved long long ago. At that time
the Government went to America and
to Burma for purchase of foodgrains
at a higher rate than what was ruling
in Bengal at the time. I would
request the hon, Minister to clarify
this position, as to why no such steps
were taken at that time and the
hoarders had a free hand in hoarding
up their stocks requiring the Govern-
ment to come out with a measure of
this kind and that at this late stage.
I understand, Sir, that the estimate
that has been made in West Bengal is
that 10 per cent of the foodgrains
produced this year has gone into hid-
ing. It is a serious problem which the
West Bengal Government are trying
their very best to tackle. I am sure
that this measure now before the
House, if pas-ed into law, will streng-

then the hands of the West Bengal
Government.
Sir, my hon. friend, Mr. Bhupesh

Gupta has talked of profiteering. He
has been good enough to attribute it
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to several Members on our side of the
House. I have no knowledge. But is
profiteering the monopoly of any such
Members? There can be profiteering
in foodgrains. There can be profiteer-
ing in the froubles and turmoils of
*he country for political purposes
That alsc is not quite unknown to
my hon. friend, Mr. Bhupesh Gupta.

I am glad, Sir, that this measure
has come up before this House, The
hon. the Food Minister started with
an apology to the Members of the
House for any inconvenience that
might have been caused to them on
account of this debate. Sir, I had to
cancel my reservation yesterday as
well as today, and I do not know if 1
shall get any further reservation
within two or three days

SHrRT BHUPESH GUPTA: That you
will get.

Surt SANTOSH KUMAR BASU:
. . . but, in spite of that, I do not
mind in the slightest degree any
inconvenience so long as I am in a
position to stand up in this House and
to give my wholehearted and
enthusiastic support to this measure.

Surr H. N. KUNZRU: Mr. Chair-
man, my hon. friend the Food Minis-
ter apologised for bringing in this
measure at so late an hour, but he
has given us no adequate reason for
not having placed it before Parlia-
ment much earlier. When did the
Government become aware of the
fact that food prices were rising? We
have been aware of it for months. I
think the Finance Minister too has
expressed apprehensions more than
once with regard to the rise in food
prices, but the Food Minister himself
has, I believe, consistently minimised
the seriousness of the food situaticn.
The ©price statistics have showr
clearly for some time that prices wer
rising and that in spite of the opei
ing of fair price shops and the other
measures that Government took, there
was no sign that the prices would be
stabilised. In spite of all that the
Government did, it was clear that
prices were showing a tendency to
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rise and yet, Sir, he comes to Par-

liament one day and says, ‘Please
waive all formalities. I have to
deal with an emergency. So please

consider my Bill immediately.”

There is one other fact that I should
like to bring to the notice of the
House in this connection. Government
realising that the position was be-
coming very difficult has taken steps
to secure foodgrains from other coun-
tries. So far as I know, it has entered
into an agreement with Burma to
get two million tons of rice from it
during the Second Five Year Plan
period. It has also taken steps to
get, I think, about 3'5 million tons of
foodgrains from America and perhaps
from Australia too. The total guan-
tity of foodgrains thus ordered is
about 5% million tons. Under the
agreement that they have entered
into they car even obtain, I think,
about 80 or 90 thousand tons moie,
or even a little more, perhaps about
a million tons more. They, there-
fore, knew that the present situation
would soon become more difficult in
the near future. That is why they
took steps to enter into an agree-
ment with other countries to obtain
the food supplies badly needed by the
country. And yet the Food Minister
comes to us at the eleventh hour and
wants the Bill to be discussed as an
emergency measure. Is this, Sir, fair
to the House? There may be hoarding
and it may have to be dealt with, but
I object very strongly to the pro-
cedure that Government has adoptcd.
This is not the first time, Sir, that
Government have acted in this
manner. In spite of protests in Par-
liament they have been remiss in
their duty on many occasions, and 1
am sure that this is not the last occa-
sion when we shall be able to accuse
them of being remiss in the perfor-
mance of their duty.

Now, Sir, the Food Minister says
that foodgrains are being hoarded. Is
this a complete exposition of the rise
in food prices? We all know that the
food position in East Bengal is very
ansatisfactory. It is also known from
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newspaper reports that rice is heing
smuggled into East Pakistan. This is
not a new phenomenon, something
that has come to light during the last
four or five or six days. This too
has been known to Government for
a pretty long time. It was also known
to them that in spite of what they
were doing smuggling was increasing.

And yet they slept over the whole
affair and came before Parliament
when it was going to adjourn. There
may be some hoarding in the country,
but I should like to ask the Food
Minister to tell us whether this Bill
would provide the remedy that is
needed. This Bill cannot prevent
anybody from smuggling rice into
East Pakistan. It was said once that
the rise in price of foodgrains was
the result of hoarding. When prices
are rising, people who hope to gain
by the rise in prices may resort to
more than one unsocial practice in
order to secure scme gain for them-
selves, but to think that these illegal
practices are the only cause for the
rise in prices is to make a serious
mistake. Government should realise
that their own policy is partly res-
ponsible for the rise in prices. They
are indulging in deficit financing
every year and then they come to us
and talk about hoarders and people
who indulge in unsocial practices and
so on. The Government, from the
Prime Minister downwards, have got
into the habit of saying that the
economic position of the country must
be developed as rapidly as possible,
that we must be prepared to make
sacrifices at present for the benefit of
future generations. Then we must
recognise our own responsibility for
what is happening at the present time
but there was no sign of that in the
speech of the Food Minister. The
burden of his speech was that food
prices were rising because of the
existence of hoarders in the country.
I hope, Sir, nobody will be taken in
by this statement. The Parliament
has been discussing the food situation
for many years and there are many
Members of this Parliament whose
memories are not so short as the Food
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Minister thinks. We know  almost
quite as much about the food situation
as he himself does. Now, Sir, grant-

ing that something has to be done to

check the rise in prices even tempo-
rarily—the Government, as I have
shown, has known for a pretty long
time the trend of the prices—what
has it done in order to secure a fair
quantity of foodgrains in this country
in order to be able to distribute it
when prices rose? That is a far better
way of keeping prices steady or
bringing them down than letting
things take their course and then
suddenly trying to adopt drastic
measures. I think the proper course
for them to follow would have been
to try to purchase a fairly large
quantity of foodgrains at harvest time.
I do not say that they should have
entered the market directly. That
would have sent prices up but they
could have entered into an agreement
with a grain dealer as they did in the
past on certain occasions and obtained
the foodgrains needed by them at
moderate prices but they have lost
that opportunity. They again slept
over the affair and woke up when it
was too late. Now they cannot pur-
chase foodgrains in partnership with
any grain dealer, nor can they enter
the market themselves, and in spite
of the amendment that we are now
considering I think that higher prices
will have to be paid for any stocks
that may be acquired in future than
would have had to be paid, had the

Government followed the course
referred to by me. Now, Sir, these
are matters which call for a full

explanation from the Food Minister.
I listened carefully to his speech but
he was completely silent on - these
topics. He should have realised that
Members of Parliament when consi-
dering his Bill would almost inevita-
bly ask for the information for which
I have asked and yet he did not refer
even once to them. He thought that
we would be in such a hurry to pass
this Bill that he would be able to
secure an easy passage for it.

Apart from this, I should like to
get from him on this occasion an
account of the policy of the Govern-
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ment, at least in outline, on this sub-
, ject. What is it that the Government
l propose to do in future to keep prices
| down? He knows, I am sure, as well
nl as any other Member of this House,
. that this measure of his cannot pro-
‘ vide the remedy that the situation
| needs He may be able to get a few
. tons—a few hundred tons or even a
few thousand tons—of food here and
there but that will not solve the pro-
blem before us. It is therefore, in-
cumbent on him, when he asks us to
agree to his measure, to explain to
us also the policy that the Govern-
ment wants to adopt in regard to thig
matter in future.

Surr BISWANATH DAS (Orissa):
Mr. Chairman, I always prefer to be
a back-bencher but this is an occasion
when I feel that I should say some-
thing. Sir, I for myself fail to under-
stand why so intelligent a person as
my hon. friend, the Food Minister,
chose to come forward with a Bill
merely to get frustrated by the time
he gets the sanction and goes to the
country to put into operation the
provisions of this Bill. Sir, for my-
self I would have preferred to pro-
mulgate an Ordinance, take the avail-
able stock on hand at average prices
as has been laid down in the provi-
sions of the Bill and then come before
the legislature for sanction and for
amendment of the Act. I think that
probably would have helped my
friend better than the procedure he
has chosen at this stage. Sir, the
Food Minister himself and my hon.
friend, Dr. Deshmukh, come from
mofussil and they are in close touch
with the people and conditions in the
mofussil. I, therefore, fail to under-
stand why this kind of approach to
this all-absorbing question was felt
necessary at this critical hour. We
sympathise with him; we are prepared
to co-operate with him in fighting
against this evil.

Sir, my hon. friend the leader of the
Communist Party gave figures and
quotations. They are all unnecessary.
Everybody knows that prices have
been rising. The index has been
rising both in general and in respect
» of food prices also. No citation or




2643 Essential Commodities [ RAJYA SABHA ] (Amendment) Bill, 1957 2644

[Shri Biswanath Das.]

quotlation was, thevefore, called for.
All that is neces:arv is to help the
Government to struggle and
to fight against this dire evil
in this critical hour. While I accord
my fullest support to the principles
underlying the Bill, which had been
so clearly stated, I ~want to know
certain things. Sir, the hon. Prime
Minister, in the course of the debate
in the Lok Sabha, has stated that the
Bill aims only at dealing with the
hoarders. I should like to know
whether they have in mind the agri-
culturist or the businessman. If it is
the agriculturist, I am afraid that the
powers that have been given in this
Bill will be a very serious one. And
if it is for businessmen, I have no
hesitation to say that my friend will
Jfind that in very many cases—I do not
accuse of—the accounts are changed
and the so-called average prices will
be nothing short of the prices which
prevail today. Therefore, the very
purpose underlying the basic princi-
ples of the Bill will be frustrated and
defeated.

9 AM.

Sir, then I come to an another
important issue, namely, that my
friend has got ample powers under the
Act of 1955 and has got a good
machinery at his command and control
to watch the food situation in the
country. I say that this approach was
necessary at the beginning of the
year, just after the harvesting season,
that is, harvesting of rice and harvest-
ing of wheat. The fact that the price is
rising and the index number is rising
is known to everybody and I take it
that it must have been known to the
Government and especially to the
Food Ministry. I should like to know
why the Food Ministry did not keep
my friend aware of the wise in the
price situation, which has assumed
such serious proportions. If they did
not, I should say that the Food Minis-
try with such a huge machinery has
not been very helpful to my hon.
friend. Equally do I complain why
we Members either of the parties or

of Parliament have not been taken
into confidence to offer our humble
advice and to place ourselves at his
disposal soon after the harvesting
season with all the available informa-
tion he had on hand. I for one go
for close co-operation and collabora-
tion of the Members and the Ministers,
of the State Governments and the
Central Government, in this serious
matter. The whole Five Year Plan
will be a nullity if rise in prices go
on in the way they are.

Then I come to the question of
actual operation of the Bill. The
prevailing average market rate for
the past three months before notifica-
tion is to be determined by an officer
authorised by the Central Government.
That is the power that has been asked
for and we propose to concede it and
grant it. As I have already stated,
I repeat, if it means cases of business-
men, the number is bound to be small;
but if it concerns also agriculturists the
number is going to be very big and
the locality and local price will
assume very serious proportions, What
is going to be the definition of a
locality? Are you to leave it to the
sweet will and mercy of a petty
officer who is going to be the food
officer for a local area or to some
responsible person? From where are
you to get so many responsible per-
sons, if you mean the 5,50,000 villages
constituting India? So, that is an
important question on which I would
like to have some guidance from my
hon, friend.

Sir, then regarding the local prices,
what are the local prices? How could
you get them? Who is going to
determine these prices and on what
basis? And when I consider these
difficulties I cannot visualise what
amount of corruption and oppression
it will lead to, if you, without confin--
ing yourselves within small limits,
expand the limits of operation of this
Bill.

Sir, you have to realise one thing,
namely, that you are coming at a
difficult time. This is the month of
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May. Practically the production,
whatever it was, most of it, has gone
from the hands of the agriculturist to
the hands of the businessman. How-
ever much papers might agitate, might
say that the ryot has got the power
of retention, I join issue with them.
I feel that that power of retention is
not there and foodstuffs have actually
gone from the hands of the middle
class and minor agriculturist to the
hands of the businessman. Therefore,
I would like to have information on
this issue, as to the scope of opera-
tion of this Bill

Then, Sir, if you are going to fight
against this dire disease of rise in
prices, what is the co-operation that
Government is getting from the
banks? No hoarder, no businessman
will be able tn stock paddy or rice
long, or for a considerable period, or
a considerable gquantity of paddy
or rice or any foodstuff, unless the
banks agree to advance. Government
have full control over the banks. The
Reserve Bank has now absolute con-
trol over these banks. 1 should like
to know what steps Government have
been taking and from what period in
this regard? I know certain steps
were taken at a very late stage, but
steps now and then do not help, un-
less general direction is given and
both the Reserve Bank and the State
Bank as also the other banks, that
depend mainly on the Reserve Bank,
assure the Government fullest co-
operation in this regard.

With these words, T have no hesita-
tion to appeal to the hon. Members
of the House—both Opposition and the
Government—to concede my friend
all the powers that he wants with
this limitation, namely, that he must
do all his best to fight against this
evil with the minimum of trouble and
minimum of oppression and corrup-
tion.

Surr RAJENDRA PRATAP SINHA:
Mr. Chairman, before I make my
remarks on this Bill, I must congra-
tulate my very esteemed friend
Pandit Kunzru who has very candidly
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and forriblv championed ‘he couce of
this House. 'ts  privileg>s and its
rights, and I lend mv whole-hearted
support to him for what he has said
on this matter for preserving the pro-
cedure that we have adopted for
transacting business in this House.

[Mr. DEruTY CHAIRMAN in the Chair.]

Sir, as an anti-hoarding measure I
welcome this Bill, but I am sorry to
say that this Bill is misconceived and
its provisions will defeat the purpose
it has in view. Sir, this Bill, T main-
tain, will be welcomed not so much
by the starving millions of India but
by the hoarders themselves, and to
me it appears, Sir, that the provisions
of this Bill have been drafted in con-
sultation with the hoarders them-
selves. It may sound curious but I
feel that the provisions of this Bill
will benefit them more than those
who need to be helped against the
activities of the anti-social elements.
Sir, if you look at the Bill, it says
that the price that would be paid
would be the average price for the
last three months. Now, who are the
people who have hoarded? People
who have big resources, the big busi-
nessmen and the traders, and those
who have got big farms and are big
agriculturists. Now, these people will
not come to purchase the foodgrains
today in the market. They must have
hatched their plans long ago before
the harvest came in. Usually, Sir,
the hoarders buy the foodgrains as
soon as they come into the market, or
else the big agriculturists keep the
produce with them after the harvest
is over and they do not sell it in the
market when they see that there
is a tendency for a rise in prices. Now,
they have to gain in any way. What-
ever price you will pay them, they
will be the gainers. Now, there is a
difficulty. They know that the people
are conscious, that there are political
parties who have been agitating
against these anti-social elements, and
now they have found a via media in
the provisions of this Bill to hand
over all their stocks to the Govern-
ment themselves at the average price
of the last three months, and the
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average price has been the peak price
that India has ever seen in regard to
foodgrains.

Sir, it is strange to me that although
the Government have been armed
with ample powers by more than one
legislation t{o protect the people from
the anti-social elements, they never
use them and they have never used
them. Only the other day, Sir, my
attention was drawn to a statement
made by the hon. the Food Minister
of West Bengal and he is reported to
have said .

Surt BHUPESH GUPTA: We call
him Famine Minister.

Surr RAJENDRA PRATAP SINHA:
That is good. My hon. friend calls
him Famine Minister. He has
brought about famine, and 1 will
presently show how he has done that.
He is reported to have said in a Press
Conference that to the best of his
knowledge there were 4 lakh tons of
rice hoarded in West Bengal itself by
big agriculturists and traders. This
is a very serious statement that he
has made and a very important state-
ment too. All that West Bengal
requires is 4 lakh tons of rice to meet
its deficit. Now, the Government of
West Bengal or the Government of
India has an eye on the stocks that
are lying there, these 4 lakh tons.
Why have those stocks not been
requisitioned when the prices were
low? They had that power to requi-
sition those stocks. Why were these
people whom they knew to be indulg-
ing in these anti-social activities not
caught hold of under the Preventive
Detention Act? I demand an answer
to this question from my hon, friend
sitting over there. .

SHrr  BHUPESH GUPTA: They
were engaged in the election cam-
paign, the ruling party.

Surt RAJENDRA PRATAP SINHA:
People’s sufferings are more important
than any elections. They require
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greater attention than even the elec-
tions.

Supr1 JASPAT ROY KAPOOR
(Uttar Pradesh): Do you want this
Preventive Detention Act to be used
a little more freely?

Surt RAJENDRA PRATAP SINHA:
Certainly, it is meant for being used
against the anti-social elements.

Suri  JASPAT ROY KXAPOOR:
I hope you will not raise a hue and
cry then, but give your support.

Surr RAJENDRA PRATAP SINHA:
Certainly, we will give you full sup-
port. if you use it properly, but you
always use it ih a wrong way.

Sir, I was telling you that when the
Government knew that there were
stocks of 4 lakh tons of rice in West
Bengal itself, why those stocks were
not requisitioned. That is the only
guantum of rice you want to meet
your entire deficit, and that rice is
in your own State, and that has not
been taken. Why? And the people
have been allowed to suffer and to
die of famine.

Sir, there is a very important point,
to which I referred at the very begin-
ning, that these people have got their
stocks with them from the harvest
time when the prices were very low.
The prices have risen in the last
three months. Now, who is going to
benefit by the provisions of this law?
It is these hoarders who have stocked
the grains from the time of the har-
vest, and when the curve of prices
has gone up, they will get the average
price. It may not be the highest
price but it will be the average price
which will be very much higher than
the price prevailing at the time of
the harvest.

Sir, only fifteen days ago the hon.
the Deputy Minister for Food gave us
in this House figures regarding agri-
cultural production in this country.
They were very heartening figures,
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and a rosy picture was drawn of
agricultural production in this coun-
try. Sir, the trouble is that my hon.
friend has been caught in the meshes
of his own statistics. It is claimed’
that food production was higher than
last year and, as has been pointed
out by my hon. friend sitting to my
right, that rice production has reached
its highest peak. And the irony of
fate is that it was just at this time
that we were having the peak prices.
If the experience of 1952-53 or 1953-
54 is any guide, the prices ought to
have gone toppling down. In those
years, we had a record food produc-
tion and the prices went down. But
now we find that, in spite of the
higher production, prices are shooting
up. Therefore, it appears to me that
the statistics that the hon. Minister
gives to the House are entirely mis-
leading and if he is going to base his
policy on those statistics, it is bound
to be an erroneous policy. At this
point, I am reminded of our late Mr.
Rafi Ahmed Kidwai and we feel like
giving our compliments to him now,
Sir, the greatest merit of that departed
soul was that he rejected his own
statistics and went to the fields to
find out the facts. He then initiated
a policy which confounded his own
statistics. He was big enough to
prove himself wrong and I had
expected that the hon. Food Minister,
who was his life-long associate, would
have got some spark from him and
probably, that is why he was asked to
get into the shoes of the late Mr. Rafi
Ahmed Kidwai. But I find that that
spark, if there was any, has been
extinguished by the bureaucratic
machinery and bureaucratic statistics
that have been piled upon him from
day to day. And I would ask him to
bear in mind that an ounce of facts is
worth a ton of theory and if he could
base his policies on the facts as they
are, then alone the food problem in
the country would be solved. Other-
wise, he would continue to remain in
the mess of his own creation. If you
look at the past history of our food
problem, you will find that the ques-
tion can only be tackled if we make
an adequate supply to meet the
requirements of the people. No amount

-
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of jugglery will help the situation.
And as has been rightly pointed out
by my friend, Mr. Bhupesh Gupta and
my revered friend, Pandit Kunzry,
unless the Government gives up its
attitude of complacency, there can be
no solution to the food problem.

Sir, the Government considers that
the food production has been going up
and therefore, prices would be kept
down. But the facts have belied this
supposition. The Government must
make immediate arrangements for
supplying to the market adequate
quantities of foodgrains. Now, the
Planning Commission also, in a very
much different context, said, that,
even if our food production was very
high and the prices were low, we
required at least six million tons of
food from abroad during the Second
Five Year Plan and they had always
urged that a major portion of this
guantity of food must be imported
during the first guarter or the first
half of the Second Five Year Plan.
Now, remember, Sir, that this figure
of six million tons was drawn up
when our production was high and the
prices were low. And I am sure, if
the Report were drafted today, the
Planning Commission would have
recommended a very much  higher
figure of imports.

What is needed today is to make a
physical import of large quantities of
foodgrains to meet the situation. That
alone will bring down the prices.
Now, an economic journal has drawn
up an equation that, if we want to
bring down the food prices by 15 per
cent., we must import 2-5 million tons
of foodgrains into this country. 1
can

Tue DEPUTY MINISTER For
FOOD (Surt M. V. Krisanarra): You
are condemning statistics by statistics.

Surrt RAJENDRA FRATAP SINHA:
I am just giving you the figures; you
are always fond of statistics. He
cannot get convinced by facts; he can
be convinced only by statistics. That
is my difficulty, Sir.
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If you take the Planning Commis-
sion’s figures, 40 lakh tons ought to
have been imported by the first
quarter of the Second Five Year Plan
out of which I find, you have imported
14 lakh tons of foodgrains in  1956.
This is what your figures say. My
revered friend, Pandit Kunzru, has
referred to the various arrangements
that the Government has made for
importing foodgrains. But I have
been crying hoarse on more than one
occasion to find out from the Food
Minister what the actual position of
imports has been, either from America
or from Burma, in the year 1957, what
his plans are and how much he pro-
poses to import by the end of this
yvear, That is to say, I would like to
know from him what his expectation
of actual physical imports during the
year 1957 is and out of that, how
much he has imported and how much
he proposes to import during the rest
of the year. If you succeed in getting
large quantities of foodgrains, that
alone will suppress the market. If
you make a statement that such and
such is going to be our actual deli-
veries in the different months, that
will have a sobering effect upon prices.
Why can’t you make that statement?
Or are we to infer that your plans
are not yet certain; you are not sure
about your imports and you think
that the quantity that you will import
will not be enough? (Time bell rings.)
I will just finish, Sir.

Therefore, I insist that, even if it
comes to cutting down the Plan in
other resvects, it should be done
because the people must be kept alive;
they must be fed. Where is the Plan
if people starve and die, while we can
boast of our developing the economy
in other respects? The first responsi-
bility of the Government should be to
feed the people. You cannot just say
that we have got ample stocks. The
question is that food must be within
the reach of the people. That is to
say, the food prices should be brought
down in such a manner that the
people can afford to purchase it and
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eat it. It is no good offering to the
market foodgrains at the prices which
are beyond their reach. Sir, because
of the failure of the food crop there

" is a steep rise in unemployment. The

people have no employment on the
rural side. And, therefore, they can-
not afford to pay these high prices.
After all, Sir, by your works on the
rural side, how much employment do
you create? The propotrtion is very
small. It is better, Sir, to bring down
the food prices by subsidising the food
itself.

Now, Sir, there is only one more
point and it is this that the Central
Government must take upon itself the
responsibility of helping the State
Governments fo grant large-scale
remission in the rents. There has been
a failure of crop over large areas in the
different States, and there is a demana
on the State Governments that there
should be a remission of rent. Now
we know the resources of our States.
The entire resources of the States are
more or less controlled from the
Centre. The Centre should give an
undertaking to the States that they
will meet 75 per cent. of all the rent
remissions that the States will make
Just as you are giving aid to the State
Governments for providing gratuitous
relief, in the same way you must give
an undertaking to the State Govern-
ments that the Centre will meet 75
per cent, of the deficit created on
account of the remission of rent. That
is very important. You tax the rich;
you raise your resources; you
curtail yvour Plan. But the people
must be fed in order that they may
live. And that is the first responsi-
bility of the Plan and of the Govern-
ment. Thank you, Sir.

Surt N. C. SEKHAR (Kerala): Sir,
I must at the outset say that we are
very much worried about the food
situation in the country. Particularly
when this subject was taken up for
discussion the other day, we made
references to the various States where
the food situation was becoming very
very grave. Now, Sir, I remember the
words uttered by our Deputy Minis-
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ter while he was in Hyderabad. He
said that the situation in Kerala was
quite o. k. and there was nothing
to be worried about. Then, Sir, he
said that the position was quite com-
fortable. That was the sort of state-
ment being made by certain irrespon-
sible people from the various corners
of this country for which I am very
sorry, Sir. Then, Sir, similar state-
ments he had made the other day in
connection with the question of Mala-
yalees who were brought to Bhopal
for colonisation purposes. When he
was there, he said that the Malayalees
were living as though they were in
Kerala. Sir, such a statement should
not be made by

Surt M. V. KRISHNAPPA: Sir, I
rise on a point of personal explana-
tion. The hon. Member refers to my
statement that I made from Hydera-
bad. It is true, Sir, that on the 8th
of last month I went to Madras,
Andhra, Mysore and came back to
Hyderabad and made a statement
about the overall picture of the food
situation, especially in South India.
And in that statement, Sir, I made a
reference to Kerala also. I will
repeat the very words that I uttered
there. I said that in Kerala also the
food situation was comfortable. These
words I borrowed from their Food
Minister, Mr. K. C. George. Sir, on
the 6th or 7th April the Communists
came to power in Kerala, and on the
14th of April, Sir, the State Food
Minister made a statement from Tri-
vandrum wherein he stated that the
food situation in Kerala was comfort-
able. These very words, Sir, I repeat-
ed from Hyderabad after about 20
days that in Kerala the food situation
was comfortable. These are the very
words uttered by the Communist Food
Minister, Mr. K. C. George. I am
prepared to place that very staiement
on the Table of the House. May be,
Sir, for our friends, one day the posi-
tion is comfortable and on another
day it is not comfortable. But for
us it is a statement from the local
Minister and I had to repeat the
same words. That is what I have
done.

31 RSD-—2.

SHRI PERATH NARAYANAN
NAIR (Kerala): I want to know, sir,
whether the hon. Minister wants to
base his policy on only one particular
point in the statement of the Food
Minister of the Kerala State,

SR N. C. SEKHAR: My point iy
that the Congress Minister at the
Centre should not be so irresponsible
as any other Minister, whether he is
a Communist, or a P. S. P. Minister
or a Congress Minister in any State.
I am not here to defend any Minister,
whether he belongs to the Communist
Party, or to the Congress Party, if he
makes any irresponsible statement
before the public. Well, that is not
the real situation. So, you cannot
depend on only one word or one
sentence uttered by a Minister. It
must be the responsibility of the
Central Minister to study the real
situation obtaining in each and every
State. You should have gone to
Kerala and studied the position your-
self instead of relaying on the state-
ment made by

Suri AKBAR ALI KHAN (Andhra
Pradesh): Do you mean to say that
a Communist Minister should not be
depended upon?

Surt N. C. SEKHAR: Well, Sir, I
am speaking about the food situation.
I am not speaking about any Com-
munist Minister. That is it. It is not
that I am not welcoming this Bill. I
do welcome this Bill although it is
belated. But my whole point is that
the Central Food Ministry should have
taken st